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~ Lucknow Benech, Lucknow,

QV | ' Writ Petition No.(%;z/jizaf 1985
£ Under Articie 226 of the constitution'of India,
- 'District_z Lucknow, -

o Tee——

?Z b § URTHERN RAILWAY MEN'S unpon eses Petitioner
: | : : Ve,

- UNION-GOVT. OF INDIA AND 0THERS eees OPP, Parties

. |  LNDE

;-o-0-0-0-0--fo‘q-o-Q*o‘o?p-o-o-o‘d-o“o-o-o-o‘o-.-av
A - Sl. Na. Description. Page No,
' -o-o-o-o-o;o-o-o-0‘,*0‘0-o“o“o-}-o-o-q-o‘o-o—o-o-o-.
1, Weit Petitibn | 1 to 6a
2, Annexure No, 1 (List of pefmanedt 7 to 8
remployees) ' }
(\ 3. Annexure No, 2§(List.qf‘ temporafy 9 to 10
R 3 ‘employees) :

4, Annexure No, SE(Extract of agreement) 11.12 -
S, Annexure No, 4 TAppdintmenf detter XX 13
_ of Durga Prasad) o

6. Annexure No. 5 (Letter dt.21.s5,79 14

. : of Divl.Engineer ' ‘
‘(Hort.) addressed te .
IBW(Egtate),LucknOW"

Te Affidavit - 15 -~ 16

60 iner_ ) teee ,- : 17f

-.-.-n-cﬁd-i"f-o‘o‘o'o-o-o'o‘n"“’““‘ﬁ??}xﬁ;&g:;‘u.

LucRHOW, . ('R.N.Gupta

Dated H Jaho

» 1985 * _ Counsel for the petitign

Advocate,
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In The Hon'ble Highcourt Of Judicature At Allahabad
_ Luéknow Bench , Lucknow,

Writ Petition No l ?}Vf 19684,

Under Article 226 Of Constitution OFf India ,

o eeess Sl onesitution OF India

|

. Lucknow
L.

|

1

b .“nt%hern Rallwayl Men's UnlonBranch Engineering Works
_‘aﬁegi Guard's’ Runnznb Rooms, Cnarbagh .Lucknow through
Vice President Ram Nath/ son of Mohan Lal resmdent

of 1.0.W.Workshop Millingtonia Road , BandarlyazBagh_

Lucknows - . | ee ee _Petitioner - :

=t o : — e S 1

. | |
; l{u' : Versus ¥

5!”71 Union Government‘of India through Sec:etary Railway
Department , F-Delhi.

2. Assistant En01netr Head Quarters Northern Lucknow

Charbagh , Luckno _
3.Divisional Razlway Manager, Northern Reilway
Hazarat Ganj , Lqunow.
' ‘e ves oo+ _Opp, Parties,:
To, - | : - : \
The Hon'ble Chief Jusfice and His Comapnion Judges
. . g : .. 4 o
.The humble Petition of the above named Petitioners
most respectfully showeth as Under s=-

e . That gthe Petztzooer is recognised Labour union

of Rallway EmployeeE and i$s brach relating to Hortl
* culture staff that is of Malis is separate branch at.
'1ncluézng .other engineering department s employees

is at Charbagh of which the Petltzoner Ram Nath Singh - ¢

l

|

i

_ through whom this petition is fllEd is Vice Presgdent ;

: - - and who has beenkauthorzsad to’ ahitate this matter to. 3

. . Y

' : - this Hon'ble Court relatlng Malls though a resolutlon. )

2! T,H//‘lwsl‘f\ " - | . j

Y : e
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: . { :
this-Hon'ble Court releting to the Malis working
‘under thé'Englneerlng Department {hocticulture ) wha
are not being treqted as malis and paid accordlngly

though their appointments have been made on the post
of Malis. '

t
'

1
I
t
i
t
t
4

|

. 2¢ That Ram Nath Snngh through ‘whom- this petition is f:
filed was appozntéd as mali on 1.3.1958., and since then
he is working on ﬁhe aforesaid post but he 1s not being
pa;d the salary af malie

t

3¢ Similarly the ofther persons whose list is attached
i
'/

herewith as Annexure No 1 to this Writ Petition are

- ——— \

permanent malis anﬂ working since long and they are alét

“also not being paia the salary of Malis tﬁouéh the work

of mali is-being taken from these persons and no othéf

+

work is.being taken from these persons o

i
|

4, That few persons are also appoinfed as malis
- thougH'they are hotimadé perménent though they.are also
: . ] g -
working as malls szmllarly as referred to in para 3 of
f~ eo'hm\‘\”‘:“‘-?‘/
“the Petition . A hj;"" Copy d% i Anra | .
VL_&:'\Q s dg Q&Id FLYSOM w QMrwp.o_) o M’Vba
[ i - ﬁui&borv;/ ‘ '

? g Se That thus 1niLucknoe'Lngiheering‘department

} e : 3 .
(hortuculture ) 44 persons are permanert malis and.

- 60 Temporary malis &orking in Lucknow'ﬂlgiu Division
" though they permaneqtly reside at Lucknow and they are’

i also entrusted the dork at out statlons whenever such

o . w0, (

N AN PR : occassion arises. \
Lt EIR USRS VR

e f o ."--_;fg‘\ ~;<" X . L t

3 | '

i ' ‘

)
} f 6e : That'accordﬁng to latest agreement between
oyt
R " the Rallway Board and the Railways workmens Unlons (botl
‘ \\,"‘."“‘\. e Y
’f‘ftf*’,x// ~ (both) Namely A1l Ihdla Railway menBs Wederatlon auu&

uﬁJ“Haﬁrx &u“ﬂﬂ Mﬂg&mrtbwwx

M

dated 23.8.1984. the ‘payscale of “alis and Pradhan Mali

— . ' is provmded as 200-2§0 and 210-270 JEhe true copy
AWWM2154

(7 _
' £;~\\_of the Relavant_agreément Anubandh Kha is filed
; . P



/7@7\44,,%5 AP f.
/7% 5’[L ffﬂfmff-i ~

405/ /
éb ///Z{. Q//a &WA;Q,,AE’VL

| /di;—«_ Z
ML?%QL” %
g// &S v
| / . "//%785—1'



i

"here with as Annexure Naég;with this Writ Petitione

Te That the Ealafy’of‘the Khalasis is at the scale

of Rs 210270 and Uffice Khalasi 1s &t tne sgaie of

¢00=¢5Uqas evidgn# from the_annxure No 1-to this

" Wpit Petitione

8. That at the present moment the Petitioners and

the pe:sbhs_whose names are being given the list
contained in Awnekpre“Nos 1 and 2 are being peid
n . ’ .

the scale of 196-232 which is. neither the grade of

ﬁalié nor of Kéhlé;is by treating tHese peréoﬁs not as

paliBQ

e, That few persons are given the grade of higher“sc
scale 4§ut not that of mali and at the.prqﬁant momemnt .

thers is Pradhan mali though'under the establishment - -

o at the strenght- h ff 20 malis there should be one
Pradhan malie. 1
l
10, That the persons whose names find mention in the
- A list conta-mned 14 Apnexure No. 1:and 2 have been appoin
V Cv | | v sl B on :;ilavw
T ted as Mall'fhc.app01ntment letter) om pos
A;*fﬁiﬁg?iﬁgi . namely Durga’ Prasad is filed as Apnexure—Naiieaith‘
.-:,"" N - ‘ Ce T :‘ ,\; t ’ . o .
: ‘34%2 TR this Writ Petitione
N ,é%yf' _{;S} 11 That appOLnﬁzng authority-of the Post:of Mali-is
LT Ly C
f§;m27171}?5ﬁf Assistant ngineers (head Quarters) Northern Railway ,
RS \ . P2 : e

Lucknow and inspite of best approaches_made ta.the
appointing authofity the Malis ere not being-treatedbas
‘nalis nor they are being paid the scale of malis

only in oxrder to'karras the Petitionerse

-

%lHﬂ), /ﬁi 12, _ That orally the deputations have met the_ apec

3




A

: |
. - 1
Rz - S

wnrklng as’

-

oppbsite—partles nodL 2 and 3 and put their

grmevances to this ekfect that the perscns

Ma1i menﬂlaned in the lists
1 and 2, are

contained in the Annexure Nos. ,
st.of Mali,

not being pald the éalary of the po

'but ‘of nho avail. ;

s t
13 That f@w persons have been made

permanent on the pdst of M311 but rest of the entire’

staff working as Méll is not be;ng treatedfas Mali

and not paid the sélary of the seid pust'though

the Government has'sanctzoned the pay scale for

wg Lt olb . 205,79 tonllen by Divl . E
/(tJ::«T)%:: ey JBJ ot beddi 55 1< L0 w.(sshu:?«o I g ..LM
<¥#eaF M,q”nff‘)awﬁknnxyu«.aVb S Thaa Wik p41( br7¢’

Thatlseveral approaches through the

/14,

L

Union have heen Aade to the authorities concerned

for treating the persons as Mali who are working

h

on the said post|and giving the pay scales of the

said post to them, but of no avail.

15, That there is quite in-action

on the part of the opposite-parties Nos. 2 and 3

- Annexure Nos.

I
forf non-treatmelt of the persdns mentioned in the
land 2 as Mali and for nonybéyment -

of the salary and other benefits for the post

of Mali., i
;
16, - Thkt the petitioner, having no
P
alternative and(effxcac1ous remedy, feeling o

aggrzeved by-the inaction on the part of the
opbosite-partieé 2 and 3, file the instaht
writ petition Jnde: A rticle 226 of the
Constitution oj India, on the fdllohing

amongst'othei réunds $

sseeab,



1.

" lists contained in

the post of Mali.

I1.

‘-gé/ N
)%

| =5 (0
. GROUNDS.
Because,| the perdons mentioned,in "the

appointed on the p

as Mali and are no

Because,
mentioned in Annex

non-payment of thp

the Annexues 1 and 2 though
ost of Mali are nof treated

t being paid the.salary for

non-trgatment'of,the persons
hre NosJd and 2 as Mali and

ir salary of the post of Mali

is not adcofdina t0 law,‘particular when thé‘
work of Mali is bejna takén from them.

]

111, Because, non;treatﬁent of the

paisons mentioned in Annexure Ne.l and 2 as Mali
and in-action = on jehélf of the opposite-parties’

Neé. 2 and 3 caused irreparable loss and

.substantiai injusfice to the pexrsons mentioned

'in the lists contained in the Annexure Nos. 1 and 2.

Iv. Because,  the persons whose -lists
contained in Annexure Nos. i and 2 are entitled

the salary ag declared in the Agreement dat 23.8.84

" cobntained in Annexure No. 3.

Py

Ve Because % few persons have been upgraded

wno were,similarlylplaqad~and simitar.iy situated

~ to the persons lisLedfin the annexure Nose. 1 and 2

as evident from peLusal of the Annexure No. 5, in

utter disregara of‘provisiohs of Article 14 of

" Constitution of India.

‘000006.0 S



S S

-6:"'

4, . | >
wHEREFORE,| the petitioner claims the /7
Toliowing i
_ ! :
RELLEFS
a) Thet & wrig, difection'or @rder in the

nature of Tandumus be assued ulractlng
the opposa?e-partzes to treat ,the
persons meatioaeo in the Annegure Nos; 1
and 2 as M%li and pay the saléry to them.
foxr the poét of Mali accordlng to the
Agreement Jated 23.8, 1984 contained in

Annexure No.3.
|
b) That a wriﬂ, direction or order in
the nature of mandemus be issucd
‘directing the opposite-parties to

give effect to the Agreément dated

23.8.1984 entered between the umm,. P.Alwr Maydooy
UMM awd I petltloner End the Ra;lway Board,

after summohlng the same in orzglnal.

c) That a writ| direction or order be issued

és this Hon!ble Court may deem fit and proper
|

in the c1rcdmstances of the case; and the
costs of the petltlon be awarded tothe
petltloner.i - > ’ s
| g ' ( R.N.Gupta ) -

i Advocate
1985J' Counsel for the Petitioner
’ : o . ==

Luckhow,
.Dated ¢ Jan,

i
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In the Hon'ble High Court of Judlcature at Allahabad,

Lucknow Bench, Lucknow.

Writ Petition No, of 1985
Northern Railway_Men's Union oos Petitioher '
Vse

Union Govt. of India and athers ... Opp. Parties

| ANNEXURE Nos 4

No.Recruit/C-iV/ﬁG | Office of the A.E.N,(Hdgrs),
aE Lucknow : Dt. 8.9.8 1960

Shri Durga Pd. son- df Gurdayal
V. Barwan Nagar, P.0. Lahi,
District Barabanki

' Reg : APPOINTMENT

- t0 this office.

With refe:ence to your appdication

deted =~ for the |post of Ma11 offerred v1de

‘this office letter of even number dated 1.9.60,

you are appointed as Mali against the vacancy of Shri H

Bhagwandin Mali refired and posted to I,U;W./C.E.

where you should report atonce for duty.

Sd/~ ASSTT. ENGINEER (HDQRS)
Northern Ra;;way,Lucknow.

i
!

| i |
Copy to I0W / -CB., A-specimep of signature of Shri}Du;ga

. Prasad is giveh-bel'w. He will please report his arrival

and compare his sigqature,'send on the subjoined form

|
|

}
Copy to Divisional Accounts Officer, Lucknow,
for information.,
Sd/- Durga Prasad

. (in Hindi)
SBECIMEN SIGNATURE.
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In the Hon'ble High
| !

Northern Railway Men

Union Government of

Writ Petition Noe

INSAAE
o

Court of Judicature at Allahabad,

.ucknow Bench, .Lucknow,

of 1985

‘a..‘Fatitioner

1's Union

! Vs

’

India and others ces Upp.,Parties

3

. : b

No.101-H/82/E-4

- The I.0.W.(Estate)
- Northern Railway,

lLucknow,

Item No.18
‘Meeting ¢

Subject :

Ref. : Your No.41

ln,fha quticulture
scale have been give

10W(Hort).
Mali Rse200

Mali Khalasi Rs.196-232(Rs.).

i
|

ANNEXURE NoeS

Dated 21 5 79

I.XE of Agenda of the. 4th 1nformal
f NRMU

C/Hort./83/ﬂt.13g5.83

Brganisation in Delh1 area

-t

under DSE/Estate New Delhi the undernoted revised _

n to the staff working under

1-250 (Rs.) -

&

Upgraded Mali Khalasi due to 1ntroduct10n of selectlon

A,,:érade DPO No.561E/13

dated 23.5.81

4/Engg./Works Kha/upgrad;ng/?Q/P-

A

G M. No.561E/255-93-¢11/Po/9t 1 dt. 4 S 79

P Branch SL No.602.

TRUE COPY . .

-Xe
'5d/- Divl.Engineer (Hort)
Northern Railway .
DRM's Office
New Delhi.
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In the Hon'ble ngh cburt of Judlcature at Allshabad, .

Luckrow Bench, Lucknow.

T s ar b amasn aRAao A
SN, :

‘Northern Railway Men's|Union =~ ee.. Petitioner

-

i Vs
|

- : . - | : .
HEHTE YUnion Goyt..of.l%dia and others e+ Opp.Parties.
. . . l
-"‘ 1‘
|
. ' | A#f:dav;t
|

I, Ram Nath Sangh, ged about 51 years,

"son of "’ Srz Mohan Lal, " reszdent of I D.Ws Wockshop,

Millingtonia, Road, Ban‘arlya Bagh, Luckknow,

do hereby sclemnly affi#m and state on oath as under :=-
IR :
|

1._ ‘ That‘the depo#ent is-Vice‘Prasident of the

Northern Rallways Man's- Unzun Branch Engineering Works

Near%Guard's Running Room; Charbagh, Lucknow and has been

authorlaad to do pa;rvx on its behalf and that ‘he

J;liﬁtﬂ*ﬂlilxtthllli!l*!fls well conversant with

the facts of the case.

‘ : . 00032'.




2. : That the cohtents_of the ébove noted
writ petltlon ffom paras l to 15 are true to
-my own knowledga and those of para 16 are

;  based on legal %dvice, which are believedi
to be true by m?. |

+ o - :
! o : Lucknow, !

!

:‘ I ;\YMW”L”.K

. -‘ ' .
Dated : Jan.20. ,1985. ‘Deponent

Q . Verisfication

Qﬁf‘ : | 1, the;abbve-naméd deponent, do hereby
verify that tHe contents of this affidavit{
from paras 1 to 2 are true to my own knawledge.
No part of 1t is false- and nothlng materlal o

_ | has been conc?aled; so help me Gods '
' . Lucknow, .Z\W4(q_4’(’(t
Dated : Jan.2¢" ,1985. " Deponent
:Identification ,

I 1deht1fy the deponent, who has signed

‘ 3 before me.. : {/" )\{ H/
.:.\ W » ! i o B Advocate

N Solemnly aff;rmed before me on 2c 188

a. h./p«m by Shri Ram Nath Singh,

'é at loyo
‘ .i ~ the deponent, who is identified by Shri-
. _ i{ R.N.Gupta, Advocate, High Court, Lucknow
4ﬁ3;;#ﬁi Z ~ - Bench, Lucknow. ’
e o

1 have satasf;ed myself by examining the
deponent, who understands the contents xha of

this’ affidévzt, which have been read out and

explazned'Qy me. : | |

o o rheeeadinetey

l; | ' ' . ! ‘-'31500'-;‘ TS J ;
| R Lo 'USGVQWC'

. 5 @ﬂtﬂ,-, Yoo an s ..éé“'?a‘&.&:d' = ’

P ' ‘

W
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In the Hon! ble ngh Court of Judlcature at Allahabad,

Lucknaw aench, Luckfiwe

CeM, Applicatlon No. QD ‘)/’(W)/BS

in re :

' ert Pétlolon No.ﬁ}{l/;LﬂT 1985

,Northern Ramlway Men s Union Branch Englneerlng
Works Near Guard 8 Runnlng Room Charbagh. Lucknaw,
L through Vice President RamANath Singh, son of Mohan
Lal residént af IUW,Wo&kshop Miiiingtoqiaﬁoad,
Bapdariya‘Bagh, Lucknéh.
: o

|
Mﬁrsus '

eess Petitioner/Applicant

rfJ.K* : 1. Union Government of Indié,‘through Secretary,

Railway Department,| New Delhis.

-2+ Assistant Engineer Head Quarters, Northern

Railways, Lucknow, .-Charbagh, Lucknow,

_ 3. Divisional Railway Manager, Noxrthern RailWay,
: ~ Hazratganj, Lucknow; o o
Tf &/%}Z ' ‘ “.;}. Oppositafparties.-

Aéglicatioq for interim rgltéﬁ

On the grounds and facts mentiored in the

accombanying writ petition,iit is most respectfully

00‘...2‘
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pleased to dlrect the opposzﬁ

" the flnaléﬁaeeeaen of the writ getzt;on.

Lucknow,

" Dated : Jan, 1985,

———

-2e i
1

prayed-that-fhis Hon'ble Court may kindly be

e-partles to ‘
pay the salary of the Mali 1n | accordance wlth

the Agreement entered betwaen\the petltloner and

Uttarlya Railvay Mazdoor Union.} nd the Rallway Boaxd

contained in the Annexure No. 3 to the above noted

writ petition, to the Persons mentloned in the
llsts conteln-ed in Apne

xure Nop. l and 2, till
disposal

{ R.N.Gupta }
o ~ Rdvocate,
Couns%l for the petitipner

& -
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 ARRDAVIT.

| éf?ﬁtﬂ \
HIGH €O {T
ALLAHARBAD

' Unlon 0f India and .others

&

IN THE HOB' BLE HIGH COURT OF JUDICATURE AT "ALLAHABAD

" LUCKNOW BENCH LUCKNOW 5;7 |
C.M. AN, OF 1985
~ INRE

Wepsno. - 322 of 1985

orth Railwéy Men's Union = =-- Petitioner "
Ji _ N L S .
‘e e-ﬁ'- - > YERSUS

~== Oppes Parties

A F:F IDAVIY

I, Ram Nath Slngh aged about 51 years son of -
Sr1 Mohan Lal,r851dent of I. D W, Workshop,Mllllngtonla.
hoad,Badarlya Bagh,gucknow,do hereby solemnly affirm
' aﬁa,stéte*on cath asﬁunder:-
1. Tha£ the ¢epon§ﬁt is Vice'PrGSiden£ of the
Northern Railways Men's ¥nion Branch Eﬁgiéeering‘
Works Near Guard's Rﬁnhing Rpom,Chgrbagh,Lucknow.
He is wéll conversant with the facts of the case, .
2; " That the petitiBner has served the nofices
of the Writ Petition alongwith the ssay appliéation‘
_on the opposit_partieé éerscnally-out side of the
court. fhe»receipts o% fhs notices are attached with
S W

Deponent

this application,

hucknow: Dated; "
arch , 1885,
23 Verlflca‘hlon

I, the deponent named above, do hersby verify that
the contents of paras 1 and 2 of this affidavit are.
true to my own knowledge. No part of it is false and.
nothing material has been concealed, so help me fod.

’\Q_\
Lucknow:. Dated l“’(ﬂﬁ/”(’/
7_3‘3 , 1985, Deponent L

1 1dent1fy the deponent who has signed before jr

f? /’féiuv~

. | | ' Advocate. -

Solemnly afflrmed before me on 23 285 .
~at Q. a.m./pih. by the deponent o
who has been identifie~ by Sri Q4 CEAJ;&ﬁ{\




L R . - -

Advdéaté, High Court, Lucknow,

1 have satisfied by examining the
deponent that he unddrstands the

contents of this affidavit which

' has been read over and qxglained

‘%6 him by me,

ﬂ ‘4' A\T r

QATH C° " WER
Ei~h . T DL
L IR
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IN THE HOB'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW BENCH LUCKNOW

CeiiahN, OF 1985
INRE

W.psND. ~ 322 of 1985

Northarn Hailway Men's Union e Petitionay

14411
Unicn @f Indiz and cthars ~== Opnp, Partiss

AFF I 5 AVIY

I,Ram Nath Singh aged about 51 ysars son of

Sri Mchan Lal,rosident of leUew,workahap,Millingtonia

Ruad,Bcdariya Bagh,Lucknow,do haxsby sclumnly affirm

and state on oath as underte

1. Thut the daponsnt is Vice President of the
Northern Railways Men's Union Branch Enginesring
Works Near tuard's Running Room, Charbegh,l.ucknow,

He is well convarsant with the facts of the case.

2. That the petitidner has served the motices
of the Writ Patition alongwith the stsy application
on the opposit parties personally out sids of the
court. The recsipts of the notices ars attached with
this application.

ycknows Dateds
§§rch , 1B8S, lleponent

Verificatio
ly thea deponent named avove, do hereby verify that
the contents nof paras { and 2 of this saffidavit are

true (o my own knowledge., No part of it is fales and
nocthing wmaterial has bheen concealed, so hslp me gad.

Lucknows Dated;
, 1985, Deponent

1 identify the depvnent who has signed bsfare me,

Advocats.
Sclemnly affirmed before ma on

at a.m./peme by the deponant
who has been identifier by Stlr




. GOVERNMENT OF INDIA (‘ ‘
(p7 MINISTRY OF RAILWAYS | /,

(RAILWAY BOARD)

A ‘)

Subject : /(,_,Q hyodl 2) = ‘-a' ly] ﬂ
QOMV\'O«)’Y?\P\AA w“/'i' WN&W —U/
\r\\ oo | UZTT,

menuoned above and to state that the General Manager N“\‘&SWM‘

..........................

§\H\’le competent authority to deal with this matter.

riders in  question have, therefore, been sent to that authority for
necessary action.

The summons/

SRS

Yours faithfully,

VL

./

oA
DA/Njk—-- for Secretary, Railway Board.

No. £(G) @,-LLG;} 2 New Delhi Ju~A— 198y

. ypy together with a Court summons! OQ, [Z rwarded to the General
Marvas . '\r“\‘ﬂ(&\.’ . Ve ssary action.

The date of hearing ISl .. L

——
DA/As above. ! 28{ 7 jrector Establishment
6’ Railway Board

New Delhi, dated / 9 ,"z,isé{ﬁ\
Ao &

=
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L ,, “ g
L THE HON'BLE HIGH COURT OF JUDICATURE, AT Al
SITTING AT LUEKWif._‘ |

AHABAD

C.M.Applicaticn No L of 1985
h IN RE :

Writ Petition No. 322 of 1985

;'/- ,
(ﬂ Northern Railway Meﬁﬂs Union Branch ¥ Engineering

“> Works Near Guard's Running Room Charbaghg‘Lucknow,
//QEE&; through Vice President Ram Nath Singh, son of Mohan
L i Lal resident of ICW Workshop MillingtoniatRoad,
-Mi Bandariya Bagh, Lucknow. ‘
C?:ZZ/EZ’///”’ coen Petitionef/Applicant

Versus

1. Union Government of India, through Secretary,

\ Railway Department, New Delhi. ‘
A>¢§8? 2. Assistant Engineer Head Juarters, Northern

Railways, Lucknow, Charbagh, Lucknow.

" 3. Uivisional Railway Manager, Northern Raiiway’
Qngsg Hazratganj, bkucknow, | |
Z58 —_
oo Upp.Partieg
APPLICATION FOR INTERIM RELIEF
FOR the facts, reasons and circumstan%es
stated in the accompanying affidavit, it is aost
(ﬁ\ respectfully prayed that this Hon'ble Court m%y kindly
\@:P be pleased to direct the opposite-parties to pay the
‘S{’ salary of fhe Mali in accordance with the agreement

entered between the petitioner and Uttariya Railway

0.--02.!
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Mazdoor Union and the Railway Boarddcontained

in the Annexure No. 3 te the ahove Joted writ

I
[{]

petition, to the2 persons mentioned in the
1

\

S

/ \
7

lists contained in Annexure Nos. 1 de 2, till the

. I
final disposal of the above noted writ petition.

R, o Wk

Lucknow, Dated s ( R.’

22n¢ April, 1985,
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IN THE HON'3LE HIGH CUOURT OF JUDICATURE AT ALLAHABAD

! LUCKNJ BENCH, LUCKNUW.

Affidavit
«i. support of

C.M.Application No. of 1985

in re

Writ Petition No. 322 of 1985

Northern Railway Men's Union oo - Petitionar
—d
“ Vs,
Union Govt. of India and others ... Opp.Parties

AFFIDAVIT
; I, Ram Nath Singh, aged about 51 years,
\ son of 3ri Mohan Lal, resident of I.U.W. Workshop,
Millingtonia Road, Bandariya Bagh, Lucknow, do he reby

solemnly affirm and state on oath as under :-

=

~ :2;; ;'1. That the deponent is Vice Presidént of the
;69;§ﬁ>4 Ayxyorthern nailways Men's Union Branch Engineering Yorks
‘\.Q@’ ﬁfﬁf' ;;Near buard's Running Ragm, tharbagh, Luc&now and has been
 5}' b _ *fif authorised to do pairvi on its behalf and that he

- i

is well conversant with the facts of the case.

iiYYMQ\QA‘&% Vivf 2. That there was an agreement betwéén twao

| unions of railway workers and rasilway administration
and in fact the Malis are not being paid the salary

of the post of Mali as provided in the ag£eement filed
alongwith the above noted writ petition, since long.

ol
s s 00 0l 0
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3. That the salries of Malis are being paid in

arbitrary manner and not according to law,

4, That the writ Petition may take time for
disposal and there is recurring monitory loss

to the railway workers working as Mali, every

mDntho
_ S
VAT AQANAT =
Luck .1ow, A L SN
4 v’
Dated : 2@nd April 1985, Depenznt

Verifica+tion

I, the above-named deponent, do hereby
verify that the contents of this affidavit f rom
paras 1 to 4 are true to my own knowled-e. Nopart
of 1%t is false and nothing material has been

concealed, so help me God.

— (‘\\’,\
3\§l7rqliiﬁjzf7\m
Lucknow, —
Dated : 2@Ad April, 1985, Deponent

Identificztion

I identify the deponent who has signed

before mé. | ﬂ(o\/\ 6”)’6/

Advoca+e

Solemnly affirmed before me on 29-4-85

at - 1o A%ﬁ}/Pfﬁ. by the deponent

Shri Ram Nath Singh, who is identified by

Shri R.d.Gupta, Advocate, High Court, Lucknow
Bench, Lucknow.,

I have satisfied myself by examining the Jd eponent
that he understands the contents of thisa ffidavit,

which have been read out and e xplained by me,

D
Mez: 2 lfqe
"0 adrt, (Lucknow :

-SSR,
Y. e A -l goa ss 2T e a .
Seie . . f'...b’.. .?.5......_.._-.




!“/) i de | : | »

AR
L
e ‘ZQ?Q
|\
IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
: LUCKNOW BENCH, LUCKNOW.
R ol i
C.M.A \YeJ 0
M.Application No.o....0f 1985
IN RE @
Writ Petition No, 322 of 1985
" .
L
Northern Railway Men's Union Branch Engineering
@ Works near Guard's Running Room, Charbagh, Lucknow,
| / ees. Petitioner/Applicant.
I L‘ ,)/7/3 X Versus
1, Union Covernment of India, through Sesretary,
Railway Department, New Delhi,
2, Assistant Engineer, Head Quarters, Northern
Railways, Lucknow, Charbagh, Ludtnow.
/‘“}l 3. Divisional Railway Manager, Northern Railway,

Hazratgan), Lucknow,
e Opp.Parties

APPLICATION FOR MODICATION OF
INTERTM STAY ORDER

DATED 16,9,1985

For the facts and reasons mentioned in

the accompanying affidavit, it is most respectfully
prayed that this Hon"™le Court may kindly be pleased
to modify the interim stay order dated 16.9.1985

granted By Hon'ble K.S. Varm, J. in the ah[ve noted

writ petition, W L W‘/

Lucknow, Dated 3 ( B.N.Gupta )
. Advocate,
Nov. 41985, Counsel for the Applicant
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IN THE HON'BLE HIGH COTRT OF JUDICATURE AT ALLAHAPAD

LUCKNOW BENCH, LUCKNOW, | )c/ |
Affidattt

in support of 3
C.M.Appn. NOceosoaassoOf 1985
IN RE:
Writ Petition No. 322 of 1985.

R
1985 o
Kﬂﬂad/J o
o LA
tkgg UR{%}‘ ‘ A
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Northern BEMwEY Men's Union, .++ Petitioner/
Versus
Union of India and others es. Opposite-parties
AFFIDAVIT

I, Ram Nath Singh, aged about 51 years,
son of Sri Mohan Lal, resident of I0.W.Workshop,
Milling Tonia Road, Bandariya Bagh, Lucknow, the
deponent, do hereby solemnly affirm and state

on ozth as under s-

1. That the deponent is the Vice President
of the Northern Railway Men's Unicn, Branch

Engineering Works Near Guard's running Room,

Charbagh, Lucknow and as such is well conversant

“with thefacts of the case and deposed to hereunder;-
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2. That the above noted writ petition was
£4led in the interest of persoms mentioned in
-

the Annegture-2 to the above noted writ petition.

3; That on 16,9.1985, Hon'ble Mr, Justice
K.S. Varma was pleased to grant interim relief
Ky in favour of the petitioner in the above noted
writ petition, but in the said order, it was
inadvertently written that the'pet it ioners'be
paid salary while, it should be the'persons mentioned

e

in the Annexure-Z to the above noted writ petitiont,
T ' therefore, the order dated 16,9.19285 requires

-~
modifdcation.

/43;: / That it is, therefore, in the interest of
justice that the order dated 16,9.1285 passed by
Hon'ble Mr. Justice K.S. Varma, be modified and

v may
A 1f/be ordered that the persons ment ioned in the
Annexure-2 be paid salary. ’
. P LT a R-N;“"‘“’{\_
Lucknov, ;' 2157 ///Q/,// (Q
V l‘l
A _ Dated : Nov, * 1985 DEPONENT
r{ ) \\0 '
~ {\:o/, \",1 VERIFICAT ION
W Lo ri
] PR . 1, 4immkt the above-named daponent, do hereby

/”3 1t7‘erify that the contents of this affidavit from
e .)

e
“ourt, s\*” " paras 1 to 4 are trub ko my own knowledge. No part

-

.-
iR

ofit is false and nothing material has been

LT T Rapv _
concealed, so help me God. N AMARRIN

N s A
Lucknow, Dated ’)\\mé’f) LLvi I-Z}l_ \
Nov. M ,1085, DEPOWINT ~
IDENTIF T AT ION

I identify thedevponent, who has signed

before me, / /
7)o o
KX /\/ Wi
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. Solemnly affirmed before me on u\.\\'?ﬁ/
a= 7 T [ [}
T tn, (at 1T AHMU/POML by Shri Raa. NakS—yt
N ‘
/ . \S&‘ he deponent, who is identified by
o)
6)/\(‘ l Shrs. RN gt
\ +

/a jdxmcate, High Court, Lucknow Bench, Lucknow.

':0)

N I have satisfiedmyself by examining the deponent
14 N ~
7?47 that he understands the conterts of this affidavit,
o~
ich have been redd out and explained by me.

“j)\ R ctrreen o
High Court. 1 ue sv now Bench

L‘JC /\UW
No... 7 ) -
Bato. LM} L St
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